BEFORE THG CENTRAL ADMINISTRATIVE TRIEBU NAL
ALLAHAEAD BENCH ALLAHABAD-
R.-ANO. * 100 @r 2001
IN
0. 4. No. 271 of 1993
lhangru s/o Larkhur
Versus

Union of India and others-

This Review application has been filed by the

respondents against order/judgement dated 9-4-2001

passed by

Hon 'ble Mr.Jdustice R.R.K.Trivedl , v.C.

Hon 'ble lr.S.Dayal , Al
This is in order . It may bde ploceg - Pefore
Hon'ble riembers.
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- _,-:1-::--'"::
Dealing Clerk.

By Circulation

for order to List:
Section Jfficer (Judicial)

Dy - Registrars,

Hon. V. C.
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BEFORE THE CENTRAL ADMINIZTRATIVE TRIEUNAL

’ﬂ'LﬂHE :'HI.D BEI‘\EH MLAI‘ME.&D'
%0

VUSRS 2002

ReA.NO» 100 of 2001
IN

O.A.NO» 271 of 1992

langru s/o Larghur
Versus

Union of India and others.

Applicetion for condonation Of delay-

e —

Review petitionersmost respectfully submit as unders:

1. That the copy of final order/judgeiient dated 0-L4=2001
was recelived On 02-07-2001 and thercafter it was send to

£ he concerned raillwey Administration.

A That the Rallwey Administration while implementing

the Jjudgement ofthes Hon'ble Tribunal it came to notice that ;
the age of superamuationof Central Goverrment Buployees
including Raillway is being & different than the age of

super amiation of the applicant as 1t coues in view of the

judgement of the FHon'ble Tribunal.

B0 That for the reas.ins stated above the Rallway !
Administration dacided to move the instant review application
and instructed its counsel for thesaue- All these things

took time in preferring review application -

Lo That the delay caused in preferring the review

applica‘cion ie not deliberate and it m,y kindly be condoned »
PRAYER '-

i

Tn view of the facts and circumstances stated above

Hon 'ble Tritunal may xkindly condone the delay caused in mov-

ing the instant the application. R e e .
Dates~ -




